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SHRI NIREN GHOSH : No, the Govern-
ment cannot keep this House in utter con-
tempt. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): No, please 
sit down. I have caJled Mr. Bal-govind 
Verma. Could you not take permission of the 
Chair to raise this discussion today? You 
cannot raise it on a point of order. 

PAPER LAID ON THE TABLE 

Notification under the Payment of Wages 
Act, 1936 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Madam, I beg to lay on 
the Table a copy (in English and Hindi of the 
Ministry of Labour Notification No 
PWA/Rlys./Sec. 5(3)/74, dated the 4th May, 
1974, issued under sub-section (3) of section 5 
of the Payment of Wages Act, 1936, 
exempting, until further orders, the person 
responsible for payment of wages to persons 
employed upon any Railway (otherwise than 
in a factory) from the operation of section 5 of 
the said Act in respect of the wages of any 
such persons. [Placed in Library. See No. LT-
6924/74.] 

MOTION REGARDING APPOINTMENT 
OF MEMBERS OF THE RAJYA SABHA 
TO THE JOINT COMMITTEE OF THE 

HOUSES ON THE PLANTATIONS 
LABOUR (AMENDMENT) BILL,  1973. 
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI BAL-
GOVTND VERMA):     Madam,  I  move: 

"That Sarvashri N. P. Chaudhari, Shridhar 
Wasudeorao Dhabe, K. V. Raghunatha Reddy, 
C. D. Natarajan, U. K. Lakhsmana Gowda and 
Shrimati Leela Damodara Menon be ap-
pointed to the Joint Committee of the Houses 
on Plantations Labour (Amendment) Bill, 
1973, in the vacancies caused by the 
retirement of Sarvashri G. A. Appan, U. K. 
Lakshmana Gowda, N. P. Chaudhari, T. G. 
Deshmukh and K. V. 

Raghunatha Reddy from the membership of 
the Rajya Sabha on the 2nd April, 1974 and 
the death of Shrimati Sita  Devi." 
The question was put and the motion was 

adopted. 

MESSAGE   FROM   THE LOK   SABHA 

The  Finance BUI,  1974 
SECRETARY-GENERAL: Madam, I have 

to report to the House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok   Sabha :— 

"In accordance with the provisions of Rule 
96 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to 
enclose herewith the Finance Bill, 1974, as 
passed by Lok Sabha at its sitting held on the 
4th May, 1974. 

2. The Speaker has certified that this Bill is 
a Money Bill within the meaning of article 
110 of the Constitution of India."Madam,  I  
lay the Bill on  the Table. 

REFERENCE   TO STRIKE   BY    RAIL-
WAY  EMPLOYEES- contd. 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI     MUKHOPADHYAY):   No,    I 
will  not allow you. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHAYAY): Mr. sit 
down. 

SHRI NIREN GHOSH (West Bengal): 
Madam, the House cannot be treated with 
contempt   like this... 
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(Interruption) 

SHRI NIREN GHOSH: Madam, you 
should also know this, the House cannot be 
dictated to . . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I did not 
allow all this. It will not go into record. 

SHRI NIREN GHOSH: On a point of 
order.   

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh):   Madam, . . . 

SHRI D. THENGARI: Madam..................  
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): Please sit 
down. I cannot allow five persons at a time. 
Unless all of you sit down, I cannot proceed 
with the business of the House. 

SHRI NIREN GHOSH: On a point of 
order. I would like to know whether it is an 
inherent parliamentary right to raise a point 
of order. If so, how can you expunge that? 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): You have 
not raised a point of order. You have taken 
advantage of that point of order to raise the 
issue which is not before the House. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Please read 
the rules. 

SHRI NIREN GHOSH: You should take 
the House into confidence. This is a point of 
order and you cannot expunge a point of 
order. You have no right to do this. There is 
a limit to the House being treated like this . . 
. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): Please read 
the rules. 

DR. K. MATHEW KURIAN (Kerala): 
Madam, you have every right to expunge 
certain remarks which are unparliamentary. . 
. 

SHRI RAJNARAIN: Never. 

DR. K. MATHEW KURIAN : But, under 
the Rules, the Members also have the right to 
raise points of order . . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): May I 
explain one thing, Dr. Kurian, before you 
proceed? If all the Members speak at the 
same time, it is impossible for the Reporters 
to take down anything and the Members 
should know that as the custodian of the 
rights and privileges of the Members, I have 
every right to expunge those remarks. 

SHRI NIREN GHOSH: Under what rules. . 
. (Interruptions) . . . Under ,what rules? 

DR. K. MATHEW KURIAN: Madam, I 
have not finished yet. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I mentioned 
this because you raised the question  of 
expunction. 

 

 

THE  VICE-CHAIRMAN     (SHRIMATI 
PURABI       MUKHOPADHYAY):       Mr. 
Niren Ghosh, you should know that no 
amount of shouting will make a rule when it is 
irregular. 
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DR. K. MATHEW KURIAN : Since every 
Member has a right to raise a point of order, 
you have a right to accept it or rule it out. But 
you cannot expunge the entire  proceedings as  
such. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): There are no 
proceedings at all here. It is only a  
disturbance. 

SHRI NIREN GHOSH : What is the un-
parliamentary word which we have used? 

DR. K. MATHEW KURIAN : If something 
is not right, you can set it right. You can 
examine the proceedings and see whether it is 
right or wrong. 

 

 
THE VICE-CHAIRMAN (SHRIMATl 

PURABI MUKHOPADHYAY): Mr. 
Rajnarain, you get up every time to make long 
speeche and to make long speeches like  this  
is not  sansadiya  pranali. 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): Mr. 
Rajnarain, I am not going to take any lessons 
from you. Please sit down. You are only 
casting reflections on the Chair and I am not 
going to accept it. I have every right to speak 
in English as you have every right to speak in 
Hindi. 

SHRI      SUBRAMANIAN      SWAMY: 
Madam, I have a point of order . . . 
(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Please sit 
down. 

SHRI NIREN GHOSH: We want to know 
what the unparliamentary word is which we 
have used ... (Interruptions)... I would like to 
be enlightened. 
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THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHAYAY): Please sit 
down, Mr. Rajnarain. You are not the only 
Member here. There are other Members also. 
You forget that this is a Sadan. 

SHRI D. THENGARI: We are confronted 
with the most serious situation. Strike is being 
forced upon the workers by the Railway 
Minister. Workers want a negotiated 
settlement. Tomorrow at 6 a.m., the strike is 
to commence, unless the Railway Minister 
comes to his senses. In this situation, Madam, 
I think that you should take up this discussion 
on the railway strike before taking up any 
other business. This is most urgent. You 
should direct the Government to come here 
with a statement explaining to us what steps 
they propose to take to avert the strike, 
because I may declare once more, Madam, 
that workers are willing for a negotiated 
settlement. But the obstinacy of the Railway 
Minister is forcing the workers to go on 
strike. We want a statement from the 
Government  . .  . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI      MUKHOPADHAYAY):    Mr. 
Swamy . . . 

SHRI SUBRAMANIAN SWAMY: 1 yield 
the floor to Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA (West Bengal): I 
am grateful to him. First of all, I want to make 
it clear that I am not raising any point of 
order. So there should be no difficulty on that 
score. But one thing which I feel, Madam, is 
that there is a growing tendency on the part of 
the Chair to resort to expunction whenever 
you do not like a thing. Expunction must 
follow certain rules. If there are ten persons 
speaking at the same time and the Reporters 
cannot write anything, they will not write. But 
why do you come in? They will say that this 
could not be followed. But why should there 
be expunctions? You can ask a Member to go 
out. But expunction should not be resorted to, 
because it touches Article 105 of the 
Constitution. If expunction is resorted to 
according to the Chair's 

likes and dislikes, then what about my right 
under Article 105 of the Constitution? 
Therefore, I think that should not be resorted  
to. 

Then, with regard to the other matter, we 
feel a little exercised legitimately. All of us on 
the Opposition feel that even at this late hour 
it is possible—I maintain— to resume 
negotiations with a view to averting the strike. 
Should we not be concerned about it? The 
Opposition parties have issued a statement 
calling upon the Government to resume 
negotiations after releasing the leaders, and so 
on. Let them start negotiations like that. Or 
withdraw the strike notice. That can also 
happen that way. 

Mr. Mishra has made certain statements. 
We share his anxiety. Specially. Mr. Gujral's 
Radio has taken up the task of broadcasting 
whatever he likes. We will lose our money if 
we break our radio sets . . . (Interruptions). 
But we are getting lies radiated . . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI     MUKHOPADHAYAY):       All 
right . . . 

SHRI BHUPESH GUPTA: Therefore, I say, 
Madam, Vice-Chairman, that you should share 
our anxiety on the developments from hour to 
hour, from minute to minute, that are taking 
place, and impress upon the Government that 
when without being convinced by your 
arguments, the entire Opposition is demanding 
that they should be released and negotiations 
should be started with a view to arriving at a 
settlement, and when Mr. George Femandcs 
has himself written letters and has requested 
the Prime Minister to intervene, is it not 
necessary for the Government to say 
something. Is it not necessary for the Chair to 
share the sentiments expressed in this House 
and impress- upon the Government so that we 
can turn another chapter? 

Sir, repressions will not do. I think there is 
still a possibility of a settlement, negotiated 
settlement, provided the Government has the 
courage to take one step to release the leaders. 
The leaders are prepared to sit with them and 
the discussions can follow; a debate will take 
place. We from 
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all the political parties shall exercise all our 
influence to the maximum possible extent to 
bring about a settlement and I hope the 
Government will listen to us. As far as the 
unions are concerned, as far as the Co-
ordination Committee is concerned, they are 
listening to us. They had met us. They 
discussed with us. Therefore, Madam, I appeal 
to you on behalf of the Members of this 
House—and I am sure others also sincerely 
share this anxiety—to convey our sentiments 
to the Government. If negotiations start, then I 
am confident that the ways and means can be 
found and the strike can be averted. 

SHRI K. CHANDRASEKHARAN (Kerala) 
: Madam, indications are that democracy is at 
its twilight and the country is coming to a 
grinding halt. Madam, there is no gainsaying 
the fact, whatever the Government may say 
and in whatever manner Mr. Mishra may 
appeal, that not a single train will move on the 
rails in this country from tomorrow morning. 
The country demands, the Opposition 
demands and the railwaymen demand the 
immediate release of the arrested railway 
leaders. Simultaneously, we demand the 
intervention of the hon. Prime Minister of this 
country in this most serious dispute that has 
probably arisen after Independence. 

Madam, I do not want to go into the merits 
of the matter. I would only state one thing and 
it is pertaining to bonus. Bonus has been 
given by the Payment of Bonus Act. Formerly 
it was about 4 per cent and now it is about 8^ 
per cent to every employee of every industrial, 
commercial and public sector concern in this 
country. It is absolutely unjustified to deny 
this bonus to the railwaymen in this country 
and, therefore, the claim for bonus is the most 
important aspect of the claims made on behalf 
of the railwaymen. Unless this is negotiated 
upon and agreed to one way or the other, the 
country will come to a grinding halt. 
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SHRI NIREN GHOSH: Madam, 1 still 
think that the point of order was relevant. 
The entire Army has been alerted. B. S. F. 
and the Territorial Army has also been 
called into action. They have already man-
ned the positions. This is the last day. All 
Democratic Opposition Parties and the 
central trade unions barring INTUC have 
made a last minute appeal. Would it be 
appropriate to hand over the country to the 
Army? 

I have not heard a single word from the 
Government refuting    the points that Mr. 
Fernandes has made in his  letters—not a 
single point  was  refuted   whether   by   Mr. 
L. N. Mishra or anybody in  the  Railway 
Board.     Now   it   is   clear  that the entire 
operation   is   being   conducted   with   the 
blessings  at  the highest   level,    the   Prime 
Minister. We have said that it is a politically-
motivated operation on the part of the 
Government  of  India. We  want to avoid the 
strike. That is our position. And today is the 
last day. I would say that Mr. L. N. Mishra   
is not competent.   It is  the   Prime Minister 
who should come forward before tomorrow 
because the strike begins tomorrow. And 
whether you are going to drown it in  a sea  
of blood, I do not know. And what will be the 
reaction of the people, I do not know. But 
this much I know that this   is   repression,   
unheard   of.     We  wilh answer it as best as 
we can by State-wide strikes wherever  
possible in  several  States by  violating the 
law. People will  do  it  in support and that 
much I know because v.c have no ground to 
retreat. The    Railwaymen have been driven 
to the wall and not a  single   point   has   
been   made answering the     charges     made     
by     Mr.     George Fernandes. So, it  is time  
all these things have been cleared by the 
Prime Minister. Mr. Mishra is not a 
competent person. And Mr. Dikshit should 
have come Before the House before handing 
over the country to the Army. Mr. L. N.  
Mishra said, "I take the    responsibility."    
What does it mean? Should we be treated 
with  such contempt when the entire Army is 
being moved? The Home Minister should 
have come forward to the House. And so 
many days have gone by. Now this is the last 
day.    T feel the Prime Minister should come 
forward before the House and make a 
statement outlining the  measures to the 
effect that the  strike 

is averted and the confrontation does not take 
place. And the hon. Membei made a very 
simple, clear suggestion. All the arrested 
people should be released forthwith. They 
will sit round a negotiating table. They have 
said that if the Government was serious, even 
the date may be postponed. Something like 
that was started by Mr. George Fernandes—I 
do not know. And it is not my business to 
suggest what they should do. But they have 
said in so many words their utter willingness. 
But, no response has come from the 
Government side. So, this is the last day. That 
is why I feel handing over the country to the 
army is a dangerous portent. Should the Army 
find itself in such a position time and again? 
The Army people should think hundred times 
before they take such a position and be a 
party to it. That is why I say plainly and 
openly before the House, and the country that 
this is a dangerous precedent, and you are 
setting a precedent in this country from which 
far reaching consequences will follow in 
future. That is why I appeal that even now the 
Prime Minister should come forward, avert 
the strike, make a statement, release the 
leaders, and see to it that the negotiations are 
resumed in a really earnest manner to settle 
the dispute. 
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THE VICE-CHAIRMAN (SHRIMATI 
*PURABI MUKHOPADHYAY): No running 
commentary please. Mr, Tyagi, you. have 
made your point. 

  

THE   VICE-CHAIRMAN     (SHRIMATI 
PURAM MUKHOPADHYAY): No. From 
your Party Mr. Yadav has already spoken. It 
is a Party question. No second round from any  
Party. 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Yes,  Mr. 
Minister. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : We have 
nothing to say . . . 

(Interruptions) 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): He is 
making a statement. 

THE  VICE-CHAIRMAN     (SHRIMATI 
PURABI        MUKHOPADHYAY) :      Mr. 
Rajnarain, your Party member has already 
spoken. You please sit down. . . {Interrup-
tions)  .  .  . Please sit down. 

 
SHRI OM MEHTA : Only last Friday we 

had a discussion for five hours on 'Rail-WHV 
strike. {Interruptions) Whatever sentiments 
have now been expressed on the floor of this 
House I will convey them to  the Home  
Minister. 
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SHRI BHUPESH GUPTA : It is all right he 

has said that he will convey this thing to the 
Prime Minister, he will do this and he will do 
that but this is a national strike, it has assumed 
a national emergency and it is a major 
national development. You may interpret it in 
one way or the other . . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI        MUKHOPADHYAY) :     Mr. 
Bhupesh Gupta, you have made your point. 

SHRI  BHUPESH GUPTA:     I am not 
going to make a statement. It is a national 
development. How is it that in the past on a 
very minor matter the Prime Minister used to 
call a meeting of all the Party leaders or 
representatives to discuss the same? Why in 
this particular case has this practice been 
abondoned? Do I take it thai the Government 
think that on the one hand it is a matter of 
national importance and on the other they are 
going to think that there must be absolutely 
unilateral, partisan approach to it? Otherwise, 
we cannot understand as to why this matter 
should not have been discussed by the Prime 
Minister with the leaders of the Opposition 
Parties as has been done in the past over a 
matter of much minor importance. Have we 
given it up? Parliamentary democracy is not 
merely that the Minister should convey to the 
Prime Minister the sentiments expressed in 
this House. The Prime Minister should try to 
understand and assimilate the sentiments of 
Opposition and try to accommodate it as far as 
possible in order to find a solution based on a 
national consensus and not a unilateral 
decision of one party, may be the ruling Party. 
I am not asking you to accept my views but let 
there be discussion even at this time. I will 
suggest the Prime Minister should call an 
emergency meeting of the leaders of the 
Opposition and the leading members of 
Parties where we can thrash out as to how the 
situation could be improved, what would be 
the best way to start the negotiations and also 

find a solution to the problem, leaving out the 
union leaders and the authorities to come to 
an agreed solution. 

THE  VICE-CHAIRMAN     (SHRIMATI 
PURABI       MUKHOPADHYAY):       Mr. 
Mathew Kurian, you wanted to make a 
mention. 

REFERENCE TO FINANCIAL CRISIS 
FACED BY KERALA STATE GOV-

ERNMENT 

DR. K. MATHEW KURIAN (Kerala): 
Madam, Kerala Government is facing a very 
serious financial crisis following the directives 
of the Reserve Bank of India to the State Bank 
of Travancore not to honour the State 
Government's bills. Madam, th# cheques of the 
Kerala Government have recently bounced 
back and I understand a similar situation has 
arisen in the case of Karnataka. The Reserve 
Bank of India does not allow the State 
Government overdraft for more than 7 days. 
The accommodation facility in the case of 
Kerala Government is only Rs. 7.35 crores. I 
suggest that this is very unfair for two reasons. 
Firstly, Madam, the financial crisis of the State 
is due to the wrong economic and fiscal policy 
of the Government leading to inflationary rise 
in prices and consequent increase in 
governmental outlay, particularly the higher 
expenditure on D.A. Madam, the present crisis 
has been due partly to the overdrawing of the 
State Government of about Rs. 22 crores for 
giving D.A. to its employees. Secondly, the 
Central Government which resorts to 
unrestricted deficit financing and the Reserve 
Bank which permits it, have no moral 
justification to enforce financial discipline on 
the State Governments. I request the hon. 
Minister, particularly the Minister of State for 
Finance who is here, to provide, as short-term 
measure, substantial loans to the Kerala 
Government to tide over the present financial 
difficulties and as a long-term measure, I 
demand that the present structure of Centre-
State financial relation should be restructured 
by giving more powers and resources to the 
State. Since the problem is an immediate 
problem, I request the Government to 
immediately sanction substantial  loans  to the 
Government  to  tide 


